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PO | CENTRAL ADMIN'ISTRAT IVE TRIBUNAL
1o Spee - CALCUTTA BENCH

|
No. 0. A.6G4 of 1996
{
|
. . ‘
Present : Hon'ble Mr,Justicg S.N.Mllicks Vice-Chairman,
A ‘ | >

I
|

|
PRAKASH CHANDRA MONDAL

| eee PApplicant
Vs, |

' |
1. The General Menagers S.E. Rail{uay:
Garden Reachs Calcutta - 43,

2, The Chief personnel Officers
S. €. Railways Garden Reachy Calcutta-43,

3, The Chief Commercial Wﬁnager”
S. €, Railwayr 14» Strand Road
Caloutta1, |

L I |
.\‘-‘»‘&'-' ?-' >

+es Respondents,

1
. .

For the respondentss IMr K.Sarkar) counsel

fFor the applicent s Mr,B.C.Sinhas cmnse&x‘
|
|
|

Heard on 3 27.7.1999 | Urder \@n s 21,7,1999

ORDER |

|
|
|
. Heard Ir,B,C.Sinha» 1d, counsel appeir\ing for the @pplicant
and Mr,K,Sarkars» 1ld, counsel ﬂppeliaring for the respondents,
2, In this O.A.» the applicant has prﬂyt—:et%! for & direction
upon the respondent-authorities to release 3l pensionary
benefitsy including DCRG» leave salarys com+.ptatj.on of pensions

the arrears of galary arising out of f‘ixatidn of pay w.e.f,

1. 1, 1986, l \‘

3, The admitted fact is that the applican‘t retired on

superannuat ion u, a.f. 30.9.‘?995. ' 8ince thm) till the filing
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of‘ this G,A, on 10.6, 1996: the resgom%mt-authontles hav g

not fixed his pension and released alq pensionary benefits
' |
including DCRG» setec, i

‘ v

4, Af‘ter the filing of thls applxcatlom an earlier Bench

of this Tribunal passed an interim ordbr dated 12,9, 1996
whereby the respondmt-mthOrlties uar% directed to pay to the
“applicant provisional pension under thq rules for the period
from the date he retired tiil the datg ‘\ot‘ the interim order
i.e. 12.5,1996, Admittedlys the applicivht: on the basis of
the said interim orders hasg receivad prdp\/lsmnal pension

as well as a part of the Dcas, comnutation value of pensions

leaveg sadlary» etc, s ‘\

5. In the replys the respondent-au tho\\‘rities have not
challenged the claim of the -’ipplicant to\\‘ his right to get
pension and the retiral benefitss but th!éir case is that due
to the missing of the sarvicca records andI an order of
punishment inflicted upon the @pplicant i\‘n caurse of a
disciplinary proceeding some f.ime in 1989‘} there was delay
in the matter of finalising his case rega‘\lrding retiral

benefits, T paragraph 19 of the replys the respondents have

|
stated as follouws 3 ‘\
-
no.ooooouo. the respondents Stata that his pay
- .@s stated in pdra 4,6 is now refixdd at
fs. 20600/~ p.m. as per the 4th pay Commission
with effect from 1,1,1986 in scale k. 2375-3500/-(RS)
and he retired on a pay of Rk.3200/-p.m, @s per
office order no, P/H-3/ Com./ €1/ PCH Rbf‘ixation
dt, 2,7,1997 enclosed as annexure '9! but at
%. 3500/~ p.m, @s stated by the applicant, The
difference of DCRGs pensions commutation due
to refixation of pay as admissible a&s per

extant rulesy will be arranged for qayment
to him, " ‘

B h vigw of this admissions I do not f‘l"ind any reason for
: \
the delay in passing the appropriate orders| on the part of
n
the respondent~authorities in releasing the/balance amount

- '\
of DCRG» commutation of pengions leave sala}-y’ ste, s

003/"




together with arrears of pay to which hg may be entitled

after s.ych refixation, |

7. lJn view of the foregoings the_instbnt C.A, is allcued

with @ direction upon the reﬁ'pondmﬂt_aut

pension to the applicant and :release him

horities to fix and pay
the arrears of pension

j to hims the balance

less the provisional pension already paif

amount of unpaid DCRGy commtation value of pensions leave

s@alarys arrears of salary to which he ma

be found gntitled

@s per extant rules with 10% interest from the datg the same

were due to him till the ﬂctu.al datg of g
three months fFrom the datg of communicat

8. No order is made as to ficosts.

Te Se

paymentr within

ion of this ordar.
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(50 . Mall iCk)
Vice-Chairman




